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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

IN

ORIGINAL APPLICATION NO. 6070F 2024

IN THE MATTER OF:

News Item titled “In Lucknow’s waste - side story plastic
peril paints grim picture” appearing in The Hindustan

Times dated 22.04.2024

ADDITIONAL REPLYAFFIDAVIT OF DISTRICT

MAGISTRATE LUCKNOW, IN COMPLIANCE OF
ORDER DATED 06.08.2025 PASSED BY THIS
HON’BLE TRIBUNAL

The Respondent No. 4 Herein states as under

MOST RESPECTFULLY SHOWETH:

I, Vishak Gaged about 37 years, presently posted as
District Magistrate - Lucknow, the deponent, do hereby

solemnly state and affirm as under: -

2. That I am the above-mentioned answeringRespondent
No.4and is duly competent to file the present affidavit.
That the Deponent is well conversant with the facts
and the circumstance of the instant case and is

competent to swear this affidavit.

SRb l_,u;:"t‘ah
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3. That the Deponent has read and understood the
contents of the present affidavit. The averments made
in the Original Application, which are not specifically
admitted hereunder, must be considered to have been

denied by the Deponent.

T AT
™
' Y\-O' ‘i'fi-{‘q /L‘x
RIS, N

_' '\ ) -._'_"""\&\hThat the contents of the present additional reply
_I'-.‘-_. €
\{fv(\b‘ -‘\@4’ affidavit have been drafted by my counsel on my
NG
NP U instructions and the contents of the same are true to

my knowledge and nothing material has been

concealed therefrom

5. That this Hon’ble Tribunal vide it's order dated
06.08.2025 was pleased to issue the following
directions:-

i SR 2. Learned Counsel appearing for
respondent no.4 submits that reply has been
filed yesterday after the working hours of the
Tribunal, therefore, it has not come on record.
Learned Counsel for respondent no.4 has also
submitted that notice for recovery of
Environmental Compensation (EC) as against
project proponent-Eco Green could not be

executed because it has shifted to Gurugram. So
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far as, recovery of EC against Municipal
Corporation, Lucknow is concerned, no justifiable
reason for not recovering the amount has been
put forth. Therefore, Respondent no.4 is directed
to file a fresh affidavit indicating the steps taken
for recovery of EC from Municipal Corporation,
Lucknow atleast one week before the next date
"\ of hearing.

</ 3. List on 06.11.2025.”

6. That, the Member Secretary, Uttar Pradesh Pollution
Control Board, Lucknow, vide Reference No. 1-
137234/C-5/MSW-1/2026 dated 29.01.2026, sent a
fresh communication regarding the recovery of
environmental compensation amounting to
#14,40,70,000/-, as imposed vide its earlier letter
dated 30;07.2024, directing that the said amount be
recovered as arrears of land revenue from the
Municipal ~Commissioner, Municipal  Corporation,
Lucknow. Pursuant thereto, the office of the deponent,
vide Letter No. 203 dated 31.01.2026,Financial Year
2025-26, forwarded the matter to the Tehsildar,
Sadar, Lucknow, with directions to effect recovery as

arrears of land revenue within a stipulated period of 15

() ‘N?’@f’%
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days. Copies of the letters dated 29.01.2026 and
31.01.2026 are being collectively annexed as

Annexure No. RA-1 to this affidavit.

7.That the amended Recovery Certificate-cum-

Notice/Demand (R.C. Form-36) dated 31.01.2026 was

N duly served upon the office of the Municipal

\
ommissioner, Municipal Corporation, Lucknow on

. 02.02.2026, thereby subjecting the defaulting

authority to continuous coercive pressure for effecting

recovery.

. That the Municipal Corporation, Lucknow, vide Letter
No. D/926/Pa.Aa./25 on the same date i.e.
02.02.2026, sent a letter to the Tehsildar, Sadar,
Lucknow stating that even earlier, vide Letter No.
D/35/Pa.Aa./25 dated 15.04.2025, it had categorically
clarified the entire factual position and had specifically
requested that the Municipal Corporation be exempted
from recovery of the said environmental compensation
as arrears of land revenue, and that the recovery, if
any, be made directly from M/s Eco Green Energy
Lucknow Pvt. Ltd. A copy of the Letter dated

02.02.2026 furnished by the Municipal Corporation,

it

“ s =
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Lucknow is being annexed as Annexure No. RA 2 to

this affidavit.

9. That further the Municipal Corporation also stated that

in due compliance of the order dated 31.03.2023
W passed by the Hon’ble National Green Tribunal, New
: \ Relhi in Review Petition No. 15/2023, as well as the
I\."_\?rder dated 23.03.2023 passed in 0.A. No. 606/2018

N4
-\\-ﬁ ;

/" (Compliance of Municipal Solid Waste Management

Rules, 2016 and other environmental issues), a "Ring-
Fenced Account” has been duly opened under the
directions of the deponent for undertaking
environmental improvement works, including Solid
Waste Management and Liquid Waste Management,
wherein an amount of ¥63.95 Crores has been
deposited. The said amount also includes the

environmental compensation so imposed.

10. That the Municipal Corporation, Lucknow has further
informed that a Special Leave Petition, bearing Diary
No. 72597/2025, against the order dated 21-08-2025
passed by the Hon’ble High Court Allahabad-Lucknow
Bench in Writ C -7723/2025 has been filed before the
Hon’ble Supreme Court of India seeking exemption of

e the Municipal Corporation, Lucknow from the

iRyt g N
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environmental compensation imposed by the Uttar

Pradesh Pollution Control Board.

11. That pursuant to the amended Recovery Certificate

dated 31.01.2026, received in the office of the

A X
S PN
\ﬁeponent, and in purported compliance of the

a E?Iforesaid communication of the Uttar Pradesh Pollution
5‘-,:-“"(%0ntrol Board, recovery proceedings in respect of the
environmental compensation amounting to
¥14,40,70,000/-, imposed upon the Municipal
Commissioner, Municipal Corporation, Lucknow, were
initiated and the R.C. Form-36 demand notice was
served on 02.02.2026. A copy of the Demand Notice
dated 02.2.2026 is being annexed as Annexure No.

RA 3 to this affidavit.

12. That in response thereto, the Environmental
Engineer, Municipal Corporation, Lucknow, vide Letter
No. D/35/Pa.Aa./25 dated 15.04.2025, informed that
during the inspection of the Shivri Plant conducted by
the Hon'ble National Green Tribunal, certain
deficiencies and operational lapses were noticed, on
account whereof the Municipal Corporation terminated
the contract of the concerned agency and proceeded to

_,_._.:_ewglacklist the same.It was further conveyed that vide

wae 22383 Govl of ¥
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Letter No. D/45/N.A./Pa.Abh./20 dated 06.08.2020,
the Municipal Commissioner, Municipal Corporation,
Lucknow, had requested the Uttar Pradesh Pollution
Control Board that since the entire Solid Waste
Management operations of Lucknow city during the
relevant inspection period were being undertaken by
M/s Eco Green Energy Pvt. Ltd., the environmenta|
compensation so imposed ought to be recovered
directly from the said agency. In furtherance thereof,
the Uttar Pradesh Pollution Control Board, vide Letter
No. H-55133/C-5/MSW-1/2020 dated 20.11.2020,
directed that the environmental compensation of
¥14,40,70,000/- be recovered from M/s Eco Green
Energy Lucknow Pvt. Ltd. A copy of the Letter dated

15.04.2025 is being annexed as Annexure No. RA 4

to this affidavit.

13. That in light of the aforesaid facts and

circumstances, and as reiterated in Letter No.
D/566/Pa.Aa./2025 dated 04.11.2025, the entire
environmental compensation imposed upon the
Municipal Corporation is attributable to lapses solely on
the part of M/s Eco Green Energy Lucknow PVL. Ltd.,

for which arbitration proceedings are being initiated by

Adwc—xla & Notag

NAR H‘NP&U‘R&)Q Q/
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the Municipal Corporation for recovery of the said
amount. Further, vide Letter No.
D/35/Pa.Aa./Pa.Abh./25 dated 15.04.2025, the
Environmental  Engineer,  Municipal ~ Corporation,

Lucknow once again requested that recovery of the

'\ imposed environmental compensation be effected

AN

.||fl.

%\wectly from M/s Eco Green Energy Lucknow Pvt. Ltd.,

i
Yand that the Municipal Commissioner, Municipal

Corporation, Lucknow be exempted from recovery as

arrears of land revenue.

14. That thereafter, the Office of the Tehsildar, Sadar,
Lucknow, vide Letter No. 19/Revenue Dues-
Recovery/2025 dated 26.04.2025, forwarded its report
along with the original Recovery Certificate to the
Office of the Additional District Magistrate
(Finance/Revenue), Lucknow, with a request to
transmit the same to the concerned department for
necessary and appropriate action in accordance with
law. A copy of the Letter dated 26.04.2025 is being

annexed as Annexure No. RA 5 to this affidavit.

15. That it is respectfully submitted that the deponent
herein on the basis of the reminder report submitted

~. 115 %y Tepsildar Sadar Lucknow dated 05.01.2026 had

sign 4. ” REJ%}??:?E%OM
. is .
s 22368 Qovt o st h/
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again sent a reminder letter to the Member Secretary
Uttar Pradesh Pollution Control Board requesting him
to send the updated status of the Recovery Certificates
which are to be recovered from the defaulter

agencies.A copy of letter dated 05.01.2026 is annexed

herewith as Annexure No. RA 6(Colly)

\}\-_“__'*16\. The letter dated 29-01-2026 in which recovery of

CAE A : .
|| environmental compensation amounting to Rs.

!
f

_‘)

!
14,40,70,000.00, 25,32,71,000.00 and

SN 17,20,71,000.00 as imposed recovered as arrears of

land revenue from the municipal commissioner,
municipal corporation, Lucknow, it has been further
informed by the Environment Engineer Nagar Nigam
Lucknow, about amount Rs. 25,32,71,000.00 and
17,20,71,000.00through his letter no. D/02/P.A/25
dated 02.04.2025 that after termination of contract of
M/s Eco Green Pvt Ltd the company is currently
operating its business from its registered address 228-
236, 2nd Floor, Tower A, Spaze 1-Tech Park, Sector-
49, Sohna Road, Gurugram-122018, Haryana E-mail-
hrdlucknow@  ecogreenwte-com, website — www-
ecogreenwte-com. Contact +91-124-4410700. That it

most respectfully submitted that since the registered
e

e g
L)I:\{J‘:';:lc-a e & Nobta®
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address of the firm M/s Eco Green Pvt. Ltd is no longer
within the jurisdictional limits of Lucknow, therefore
the recovery proceedings could not be initiated. The
recovery letters of Rs. 25,32,71,000.00 and Rs.
17,20,71,000.00 as received from the UPPCB have

been returned by the Additional District Magistrate

'| w\ Lucknow vide his letter dated 02.04.2025 addressed to

N

o

r
~//
e

' the Member Secretary UPPCB. A copy of letter dated

02.04.2025 submitted by the Environment Engineer

Nagar Nigam Lucknow is annexed herewith and

marked as Annexure R-A 7.

17. That in the interest of justice, the present additional

reply affidavit may be taken on record by this Hon'ble

Tribunal.

Verification
I, the deponent above named do hereby verify and
state that the contents of the foregoing paragraphs of
the above application are true to the best of my
knowledge and belief, no part of it is false and nothing
material has been concealed there from.
On this  day of , 2026

DEPONENT

Advocate & Notsd ilantify the ¢

L 22368 Govik ok s w0 {148 signed
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